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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHAB>.D. 

(Open Ceut.) 

AllahaJtad this the 12th da)' •f A\lf USt, 2114. 

orifinal Applioatien Ne. ,., ef 2114. 

Hen'ale Mr. D.R. Tiwari, Memlter- A. 

l. Meh•. 7.ahir a/a 3' years, s/e Heh•. ftafique 

R/e 2,, Sch .. lpura, Gariah Fatak, Prem Matar, 
Jhansi. 

2. Heh•. H&nif a/a 43 years s/e Mehd. Rafique 

R/9 1'/l, Scheelpura, aariah Fatak, Prem Natar, 
Jhansi. 

3 • Hardayal a./a 45 years S/e Sri Chhakki L&l sahu, 

R/e Vill. an• Pest- Iskil BU¥rt, Thana Earich, 
Jhansi. 

q •••••••• Applicants 
u 

.• 

. . 

ceunsel fer the appl1Cilnts :- Sr i R.K. Nitam 

VERSUS ------
1. Unien •f India thre~h General Manater, 

Nerth central Railway, Allaha•ad. 

2. Divieienal Railway !.fana'!er, 
rof•rth central Railway, Jha.nsi • 

•••••••••• Respendents 

ceunsel fer the respondents s- Sri o. Awasthi 

0 R 0 ER ... - - .... -
By this O.A file~ under sectien 1' •f Administrative 

TriDunals Act, 1915, the applicants have prtiyed fer a. 

directien te the respendents te screen an• abs•r• him 

atainst the existint vac~ ncies in c la ss IV/Greup •n• 
ca.dre in N•rth central Railway. 

2. The facts • f -~he case are that the applicants acquired 

the temperary statue anil the applicant N- 1 an• 2 have laeen 
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issue• casual laaeur car• Ne. 172i75 an• 1713'5 reapeet.ively. 

H.wever, applicant N•. 3 has net aeen issue• casual la9eur 

car• th•~h he has werke• frem 13.19.197i te 18.t3.lt17 

un•er P.w.1. Orai. In pursuance ef the netifioatien dated 

31.ll.2111, the applicants ha• applie• fer screen!"' an• 

a•serptien in Greup •o• cadre under ~R in Jhanai Divisien. 

It has lteen suJtmitte• •Y the applicants that their ltie-data 

•uly supperted ay the required ciec\ftents (casual Labeur 

card, Cepy ef cast: certifiCAte an« cepy ef affiuvit r~ar•int 

date ef ltirth) were recieved in the eff ice ef Persennel 

Branch ef DRM, ?CR, Jhilnei Divieien, Jhansi Jtut they have 

net 1teen censidereci fer screeni"' and a1tserptien. The 

grievance ef the applicante is that they have net se far 

lteen called fer scre~6in! where.a their juniers have alrea•y 

9een screene• and altser1ted. 

3. Sri Vined Kumar, h•lciinw arief ef Sri K.P. si"'h• 
, 

learne• ceunsel for the respendents has s\Uwnittea that the 

applicatiens alen~ith 1tie-data and necessary papers have 

net lteen recieveci in the ORM (P) effice. Hewever, he has 

sulamitted, if a d irectien lte wiven, the respendents weul• 

rake all affer•s te trace eut their J'&pers and 1£ the 

papers have 1teen reci eved in the effice, necessary actien 

will lte taken. 

4. The learned ceunsel fer the applicants has sullmitte• 

that the applicants have filed a cemm•n representatien 

date« 19.11.2113 (Annexure VIII) t• the ORM (P), ].\C~, Jhansi 

Divisien which is still pendint. The ceunsel fer the -parties 

have ne eajecti•n if the o.A is •ispesed ef finally at the 

admissien sta~e itself witheut callint fer the ceunter • 

s. Accertiil'l!lY the O.A is •1epese41 ef finally with a 

•irectien te the ORM (P), N:R, Jhansi oivisien (Respendent 

Ne. 2) t• c~nsider an« decide the representati•n ef the 

applicants filed en 19.11.2083 lty a reasenea and speakin! 
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eraer within a periH •f three menths frem the .. te •f 

aerrmunicati•n •f this eraer. 

There will 9e n• erder as t• cesta. 

~~.:- ~ 
Memlter- A. 
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